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J CIRCUIT COJR'j? SITTING AT BILASKJR

Contempt ftetition No. 47 of 2006 
in Q»A« No. 146 of 2005

Bilaspur, this £he 1st day of September, 2006
r'

xi>n*ble Dr. G.C. Srivastava, Vice Chairman 
Han'ble Me, & .K . Gaur, Judicial Member

Surjit Singh Bhatia,
9/4, Gobind Nagar,
Opposite to L*G* Godown,
Raipur (CG). | • • •  ^Petitioner

(&pplicantvin person)
j

: V e r s u s

1. Secretary to the Govt, of India,
Ministry of Water Resources,
Shram Shakti Sh^wan,
New Delhi, 11Q001.

i
i

2. The Secretary,!
Ministry of Water Resources,
Sewa, Bh&wan, |R.K. EUram,
New Dalhi 11061.

3 . The Controller of Accounts,
Ministry of Water Resources,
E-Block, Shakti Bhawan,
New Delhi, 110001.

4 . The Superintending Engineer,
Pia nn ing Circp le,
N H-IV Fari daba d ( tfiryana),
Pin 121001. ! . . .  Respondents

a R D fi R (oral)

By & .K . Gaur, Judicial Member -

means of this contempt petition the petitioner hp-s

alleged that the respondents have wilfully disobeyed the

orders and direction passed by this Tribunal in dk No. 146 of

2005 deted 9th mr<ph, 2006.

2 . We have carefully seen the record of the case and we are

of the considered opinion th£t the order and direction of

this Tribunal h£s~! fully been complied with by the respondents

by passing the ..order in pursuance thereof. Although the time

stipulated for compliance of the order was three months but thet

respondents have passed the order after four months. It is 

settled principle of law th£t in a civil contempt the

^ direction given by the Tribunal is complied with the grievance
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of the petitioner would disappear, even though the order 

and direction of the Tribunal has been complied with some 

del ay.

3 ,; In view of the above, no case of wilful disobedience 

is made out and the contempt petition is dismissed.

(A .k . a Gaur) 
Judicial Member

JC.fl Gau:

------------- -

(Dr, G .C, Srivastava) 
Vice Chairman




